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Title: Discussion on the Demand for Grants No. 82 and 83 under the control of the Ministry of Social Justice and Empowernment (Discussion not
concluded).

HON. SPEAKER: Hon. Members, there will be no lunch today. The House will now take up discussion and voting on Demand Nos. 82 and 83 relating
to the Ministry of Social Justice and Empowerment.

Hon. Members present in the House whose cut motions to the Demands for Grants in respect of the Ministry of Social Justice and Empowerment for
the year 2016-2017 have been circulated may, if desire to move their cut motions, send slips to the Table within 15 minutes indicating the serial
numbers of the cut motions they would like to move. Only those cut motions, slips in respect of which are received at the Table within the stipulated
time, will be treated as moved.

A list showing the serial numbers of cut motions treated as moved will be put up on the Notice Board shortly thereafter. In case Members find any
discrepancy in the list, may kindly bring it to the notice of the Officer at the Table immediately.

Motion moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President out of the Consolidated Fund of India, to complete the sums necessary to defray the charges

that will come in course of payment during the year ending the 315t day of March, 2017, in respect of the heads of Demands entered in
the Second column thereof against Demand Nos.82 and 83 relating to the Ministry of Social Justice and Empowerment."

Demands for Grants (General), 2016-17 in respect of Ministry of Social Justice and Empowerment submitted to the vote of Lok

Sabha
No. of Name of Demand Amount of Demands on | Amount of Demands for Grants
Demand Account, voted by the House | submitted to the vote of the
on March, 2016 House
1 2 3 4
Revenue (Rs.) Capital(Rs.) Revenue (Rs.) Capital(Rs.)
82 Department of Social | 1037,83,00,000 | 56,50,00,000 | 5189,12,00,000 | 282,50,00,000
Justice and
Empowerment
83 Department of | 125,59,00,000 5,00.00,000 627,97,00,000 25,00,00,000
Empowerment of
Persons with Disabilities
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"The bureaucratic form of Government in India should replaced by Government which will be a Government of the people by the people
and for the people.”
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SHRI MALLIKARIUN KHARGE: Madam, I am on a point of order. There is no quorum in the House.
HON. SPEAKER: I think quorum is there.
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SHRI MALLIKARIUN KHARGE : Madam, there is no quorum.

It is a comment on the Government and not on you because you are presiding over the House. It is the duty of the Government to ensure quorum in
the House. They are not ready to ensure quorum in the House. seet &t got @z am &, & it wai a1e? ...(srere)
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HON. SPEAKER: The bell is being runga€”

Now, there is quorum. The hon. Member, Shri Santokh Singh Chaudhary may continue.
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"On the 26" January, 1950, we are going to enter into a life of contradiction: in politics, we will have equality; and in social and
economic life, we will have inequality. In politics, we will be recognising the principle of 'one man, one vote and one vote, one value'; in
social and economic life, we shall by reason of our social and economic structure continue to deny the principle of 'one man, one value'.
How long shall we continue to live this life of contradiction? How long shall we continue to deny equality in our social and economic life?
If we continue to deny it for long, we will do so only by putting our political democracy in peril. We must remove this contradiction at
the earliest possible moment; or else, those who suffer from inequality will blow up the structure of political democracy which this
Assembly has so laboriously built up.”
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*The most important thing is that I myself belong to the Scheduled Caste community and today I can declare that with pride. In this country
people only talk and discuss about the issues of SCs & STs but often nothing worthwhile happens. But in the year 2011, when Mamata Banerjee
became the Chief Minister of West Bengal, she took various steps for the uplift of the SCs, STs, backward communities and tribals, particularly in the



Maoist — affected Jangalmahal area. Today, things have changed radically there. Poor backward people are extremely happy and now they have
direct access to the Government. I would request respected Hukum Dev Ji to kindly accompany me to Jangalmahal and see for himself how people
are living there peacefully and how they are getting rice at only Rs.2.00 a kilo. Today only Smt. Mamata Banerjee has given recognition to the Alchiki
language; nowhere else, this Alchiki language has been recognized. This is really an achievement.

We say a lot of things but not much is actually done. If we talk of Navodaya schools, we find such schools in places with least SC-ST population. This
is ridiculous. In my area, four assembly constituencies have SC-ST population in large number, but there is not a single Navodaya school. There is no
Central school also. Poor students have to travel 100 kms. or 150 kms. to reach a Central school. You can well imagine the plight of these hapless
children. We are lagging behind in education. We are also unable to feed every mouth. People do not get adequate food; they mostly go hungry
everyday in many parts of the country. Potable drinking water is also scarce. But the situation is far better in West Bengal. In West Midnapore,
Purulia, Bankura, there used to be tension and Maoist activities. But today, everything is peaceful and under control. Mamata Banerjee has shown
the way, has given them a direction. Many people criticize her but nothing can stop her development work. Why problems of Maoism are raising their
ugly heads in Madhya Pradesh and Chhattisgarh? Why is there so much tension in Jharkhand? It is because, no Government has ever thought of the
poor, backward communities like Mamata Banerjee's Government did. Only lengthy speeches, debates and discussions take place, but no actual
developmental initiatives are taken. Our soldiers are dying, they are killed by Maoists and anti-socials in various states. But in our state of West
Bengal, Jangalmahal is peaceful and calm. Therefore, only sloganeering will not do, implementation of slogans is the need of the hour.

Navodaya schools have to be set up in the backward regions. Potable drinking water has to be provided. Water pipelines are constructed in the urban
areas but not in the villages I was watching, in a Maharashtra village, SC-ST people depend on only one well for water supply, there is no other
provision. Why the SCs, STs, tribals are deprived of all amenities? Yesterday, I was listening to Hon.Rudy ji when he was talking about skill
development. But who cares for the petty cobblers or carpenters, or scavengers? They belong to SC-ST communities but no skill development
centres are set up for the benefit of these people. The centres are set up 40 to 50 kms. away from where they stay. Why cant those be constructed
near to their habitations? It is not enough to discuss, and debate about social justice because we tend to forget easily. Something should happen in
reality. When Mamata Banerjee started distributing cycles to poor students, many people criticized. But when a girl of SC-ST community, tribal
community gets a cycle and proudly goes back home to show it to her poor father, we should feel happy, not criticize. I can challenge that people of
SC, ST communities in West Bengal are having a far better life than those in other states; they are much more well off. 20 years or even 10 years
back, these poor deprived people had nothing, no worth, no place in society. Today, in West Bengal, they can live with their heads held high. But the
situation in deplorable in other states.

Here T would like to mention that education, food, shelter are very important pre-requisites of human life, When poor people cry for food, water,
don't you feel that something should be done for them? Every year there is drought in rural areas. But urban areas do not bear the brunt. They get
sufficient supply of water. Villagers are displaced, dams are constructed and water is redirected to towns and cities. Not a single tube well is dug in
the far-flung areas. This system should change. Housing is another problem for SCs and STs. They should have proper shelter over their heads. In
West Bengal, we have Gitanjali Housing Scheme for poor. Similar programmes should be there in other states too. Palaces and big castles can be
built in a jiffy, but we should not overlook the plight of the poorest of the poor, we should not ignore the tears of the poor child or wailing of the
helpless mother. If that happens, the country will never develop. I salute Dr. Babasaheb Ambedkar who has given us voice to speak for ourselves.
More and more girls hostels should be constructed for the girls of the backward communities. I also demand a Navodaya school for my constituency
as there is huge SC-ST population in four assembly segments. If that happens, people can progress and the country can prosper. We have to take
along the backward, poor, tribal population with us if we wish to see a developed nation in true sense of the term.

Thank you sir, for allowing me to participate in this discussion.
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Chairperson, Sir, thank you very much for giving me this opportunity to speak.

Let me first congratulate the hon. Minister of Social Justice and Empowerment, Shri Thaawar Chand Gehlot ji. He happened to be the Minister of

Social Justice and Empowerment at the time when we are celebrating the 125" Birth Anniversary of Dr. B.R. Ambedkar. Sir;, he is very lucky and I
must congratulate him. I would also like to congratulate him personally for his dynamic leadership and the way he is touching the hearts of SCST
entrepreneurs. I must mention about the way IFCI has been given the guarantee of Rs.200 crore and also the way they are disbursing money to the
unemployed youth of SCSTs. I would also like to congratulate and thank the staff of the Ministry who are so aggressive and proactive in spreading
various beneficial schemes available to SCST youth. They have been touring all over India and spreading the message about the benefits available to
SCSTs.

Shri Gehlot ji also is so kind enough to sanction the handicapped stadium in Visakhapatnam. He has also distributed a lot of money during the
Celebrations of Dr Ambedkar. I would also like to make a special mention about the Ambedkar Foundation. The Officers connected with that

Foundation have done a yeomen service during the 125t Birth Anniversary Celebrations of Dr. Ambedkar. They have done the most wonderful work.

Sir, at the time of the 125" Birth Anniversary Celebrations of Dr. Ambedkar, the expectations of the people are too high. The budgetary allocation
made to the Ministry of Social Justice and Empowerment is too low. A lot of injustice has been done to this Ministry, and also a lot of injustice has
been done to the people whom they are treating and whom they are attending to. Scheduled Caste people have been subjected to a lot of injustice
since time immemorial. Now, the time has come to do justice to these people. But as to whether justice has been done to the Ministry of Social
Justice by the Government of India, I feel 'no'’. The Ministry of Social Justice and Empowerment has got a raw deal. They do not have much budget.
A lot of posts are still lying vacant.

Sir, it reminds me a small thing. I do not know whether I am correct or not. If I am wrong, please correct me. When we are discussing the Demands
for Grants relating to the Ministry of Social Justice and Empowerment, not many Members are sitting here. Had there been a discussion on 2G scam



or a discussion about Vijay Mallya, the House would have been full. Sir, this is very unfortunate.

ota warRil-uadt A sevs & Ay 3 &N fvaar e &, a8 &3 ©) ST Al deldl 3) U-g) a1 IH OB Ay i adrell Ust, WA dl g &l aRm 3 JASE & s anil
BI I &) I3 uAl derl 3 5 a0 e sdifwn & vonil-uard & wmer aii¥es & o1 St sifdes anfde aiie Sit sif¥es &0 & 38 &, 59031 uen al 3a1 &) &l S¥n 2 b gall,
ffslt 331 & fswr arer ¥ @y 3 aal S w Rsae cen s @ o 2, Afdsar A cer ordf 2a 33 &) Maybe today being Friday, not many Members are here.
So, that is injustice.

The Ministry of Social Justice and Empowerment has to deal with SCSTs who got injustice for centuries and decades of the old practice of
untouchability, alienation, exclusion of these people from the mainstream. For the Horticulture Department, we specially recruit horticulture people.
For recruitment in hospitals, we recruit only doctors, compounders and pharmacists. But for the Ministry of Social Justice and Empowerment, I do
not remember heading this Department other than SC. It is always headed by a Minister from SC. If there is any other instance, I do not know. But
the entire Ministry officials are not from SC. It is not that I am making an allegation that these people are not doing justice or not able to do justice.
They may do justice but there are no Officers from SC, anywhere in the hierarchy — for example, from Secretary to below the Joint Secretary level —
who can understand the problems of SCSTs. The Officers have to understand how SCST people suffer, ever since they born. Scheduled Caste is
determined by birth and not by profession. I may be a Prime Minister; I may be the President; even Dr. Ambedkar is still called a dalit leader but
never called as a true national leader. It is unfortunate. Therefore, structural change is required in the Ministry of Social Justice and Empowerment.
It has to have some socialists, some advisers and some NGOs. Those who can understand the problems of the SCST people better than other castes
should be given preference. But a point may arise, to reach a Secretary one must have 33 years of experience. It is also a fact that SCSTs are always
recruited above 30 years of age. Therefore, there would not be any Secretary available to be posted in the Social Justice and Empowerment,

I would suggest, Sir, if you give five years relaxation to SCST officers, at least, they can reach the Secretary's post by reservation.

Sir, there is a DoPT in the Government of India. The DoPT is the one, which controls the cadre of the SCST officers. They look after it starting from
the recruitments, increments, promotions, problems. All such things are dealt with by the DoPT whereas in every Department, there is an SCST Cell
and an SCST Liaison Officer. So, I would request the Minister of Social Justice and Empowerment to open a DoPT type Department in your own
Ministry to look after the interests of SCST people better. I think the Ministry of Social Justice and Empowerment will look after the interests of the
SCST officers better than the respective Departments. All the Departments have discriminatory attitude. This discriminatory attitude can be removed
if there is a DoPT like Cell.

Sir, there is a Legislative Wing in the form of Parliamentary Forum. There is a judicial type of organ, which is called the National Commission for
SCST. But where is the Executive Wing, in the Social Justice and Empowerment? In the Social Justice and Empowerment, there is no justice being
done to the SCST excepting some social welfare schemes. Therefore, justice also should be done by creating a DoPT like Cell there,

Sir, I would give a small example. None of the Social Justice and Empowerment officers are aware what are the injustices being done to the SCSTs
in the country. When we specifically asked, as to what are the Supreme Court Judgments, High Court Judgments standing as an impediment for the
welfare schemes, recruitment and promotions, they were totally silent. It is so unfortunate that during 125t Birth Anniversary of Ambedkar, if we
cannot do this justice to the employees, it is not at all justified.

Sir, please think about these issues, which are burning. There are issues, which have come up in the Supreme Court also challenging the very
process of recruitment and promotions of SCSTs, If those challenges are accepted in the form of a PIL in the Supreme Court, Sir, there will be civil
war. So, the Ministry of Social Justice and Empowerment has got a lot of responsibilities to come out actively and proactively to protect the interests
of SCST employees by recruiting SCST officers abundantly as much as possible.

Sir, 117" Amendment, which was brought by the last Government, has to be given a serious thought. Otherwise, the entire process of recruitment
and promotions is going to be perverted.

Sir, so far, we have talked about only SC employees, who are privileged, who have got promotions through reservations. But what about the rural
poor? What about the rural dalits, who are worse than animals, who are having poverty, food issues, shelter issues? What about them? Who will look
after them? We have left their fate to the State Governments; and the State Governments, as per their whims and fancies, look after them or even
do not look after them.

The Ministry of Social Justice and Empowerment in the Central Government should have the power to direct the State Governments who are erring in
implementing the welfare schemes in the rural areas, areas where dalits are living to implement all these schemes.

Sir, I have a small suggestion. This is a time to revisit the Land Ceiling Act and see to it that all the rural SC people who are 99 per cent landless
labourers, toiling blood and sweat, to earn two time food in a day, are given some amount of land so that the rural poverty, the social discrimination

to some extent can be addressed during the 125th Birth Anniversary of Ambedkar. The Ministry of Social Justice and Empowerment has got a lot of
responsibilities in discharging all these things by being the guardian of all the SCs of the country.

Thank you very much, Sir. Jai Telugu Desam.

SHRI B. VINOD KUMAR (KARIMNAGAR): I, on behalf of my Party Telangana Rashtra Samiti is participating in this debate on Demands for Grants of
the Ministry of Social Justice and Empowerment. I do not want to be rhetoric or I do not want to attribute any motive or I do not want to make a
speech of blame-game politics.

Sir, till now, I heard from the Congress Party as well as the Bharatiya Janata Party. The Bharatiya Janata Party's Member of Parliament said that all



is well whereas the Congress Party's Member of Parliament said nothing is well.

Sir, who ruled this country for the last 67 years? Both the political parties, that is, the Congress as well as the Bharatiya Janata Party ruled the
country. What is the amount allocated in the Budget for the Social Justice and Empowerment Ministry? It is only Rs. 6,565.95 crore out of which, the
Plan fund is Rs. 6,500 crore and non-Plan fund is Rs. 65.95 crore.

Sir, I have seen the budgets introduced by the Congress Party earlier. It was not more than Rs. 5,000 crore. Who is blaming whom? Is that
everything fine? Not at all. I have gone through the Budget Estimates of 2015-16 introduced by this Government. Last year, it was Rs. 6,542 crore. In
the Revised Estimates, they have reduced to the extent of Rs. 600 crore. The population of country is 120 crore out of which more than half of the
population is from the OBC, SC and ST. In fact, it is about 70 per cent. What is the budget allocated to these sectors, particularly under this Head,
that is Social Justice and Empowerment? We are debating on the Demands for Grants. So, I want to give some suggestions as well as
recommendations on behalf of my Party.

In view of the time constraint, I would like to specify only on a few issues with regard to scholarship of students, reservations for SCs and STs and
social sector pensions.

With regard to scholarships, in this Budget Estimates, what is the amount that we are giving to the Scheduled Caste children? For days scholar, we
are giving Rs. 100 and for a hostel scholar, we are giving Rs. 700. This amount is too meagre and I suggest that, at least, it should be Rs. 1,500 per
month for a hostel scholar because many of the Scheduled Caste students are now being educated through hostel in all the States.

With regard to the Rajiv Gandhi Fellowships Programme which was introduced by the UPA Government earlier, the total scholarship amount is Rs.
2,000 per head for SCs and Rs. 667 per head for STs. This is a large country having 29 States and seven Union Territories. Our country's population
is 120 crore. I would like to suggest that the scholarship amount should be increased in this Budget. Already the Budget is introduced. I request the
hon. Minister to see that these scholarship amount may be increased to Rs. 4000 per head and Rs. 2000 per head respectively for SCs and STs.

With regard to OBCs, now they are being given only Rs. 300 per head under the Rajiv Gandhi Fellowship Programme. At least, it should be increased
to Rs. 4,000 per head. These are the scholars who have completed their post-graduation. They wanted to do some research work. Cannot the Union
Government help by giving at least to the extent of Rs. 4000 per head across the country? I request and suggest the hon. Minister to see that some
allocations are made to meet these demands.

With regard to reservation for SCs and STs, as per the 2011 Census, the population among the SCs and STs has increased to 17 per cent. The Union
Public Service Commission is conducting exam for Civil Services. I request that the Union Public Service Commission should increase the reservation
to 17 per cent and 9 per cent respectively for SCs and STs. This is as per the 2011 Census. But as on today, the reservation for SC and ST community
is not on par with the population of 2011 Census.

Now jobs for SC and ST people, particularly Government jobs have reduced. Employment in the Government sector has now reduced and it has
increased in the private sector. We should make a clause in the contract agreements with the contractors, when the Government is spending a huge
amount on construction workers as well as on infrastructure companies, that they should, at least, hire some employees from SC and ST people. At
least, that proposal should come from this Ministry. They have not made such a proposal till now. At this stage, they should, at least, make some
advisory to the State Governments so that while awarding contracts, the Government should insist on that they should, at least, employ 17 per cent
SCs and 9-10 per cent STs. They are doing infrastructure work. The money is from the exchequer, from the Consolidated Fund of India. They have a

role. So, I request that this Ministry should make some recommendations and see that such reservations are implemented in the private sector also.

With regard to pension, how much are we giving? It is Rs.300 per head for the disabled and Rs.200 per head for the old age pensioners. I will come
to my State. In my State, my Chief Minister, Shri K. Chandrasekhar Rao, immediately after the swearing in ceremony, announced Aasara pension
scheme for the age-old people. We are giving Rs.1,000 per month to each individual, age-old people who come under the BPL category. The amount
allocated in the Telangana State Government Budget 2016-17 is Rs.4,693 crore. It is only for pension. The total budget of the Ministry of Social
Justice and Empowerment in the country is only Rs.6,000 crore. We have allocated such an amount for only one scheme. Even for the disabled
person, we are giving Rs.1,500 per month.

We have introduced a scheme called 'Kalyana Lakshmi', that is, at the time of marriage, we are giving Rs.51,000 for girls from the SC and ST
communities. Now, our Chief Minister, day before yesterday announced that he is going to introduce this Kalyana Lakshmi scheme even to the
Backward Class communities. The total budget allocated is around Rs.1,000 crore for this scheme. These are the social welfare schemes by which
we can do some justice to the deprived sections of the society. Ours is a small State with 3.5 crore population and we have allocated such budget. I
request the hon. Minister to make a request to the Union Cabinet and to the Prime Minister to allocate some money so that the Demands for Grants
of the Social Justice and Empowerment Ministry can be increased.

HON. CHAIRPERSON : Please conclude.

SHRI B. VINOD KUMAR : Lastly, even for the Scheduled Caste, Scheduled Tribe and Backward Class students who are studying by staying in hostels,
we are giving fine, quality rice for the boarders in the hostel. With regard to this Ministry, for the last many years Non-Governmental Organizations
are doing service for the disabled, mentally retarded children, tribal children and blind children. All the proposals were sent by the State
Governments to this Ministry.

SHRI TATHAGATA SATPATHY (DHENKANAL): You should say, 'differently abled'.
SHRI B. VINOD KUMAR : Yes, I am sorry.

What is the amount? Now, the NGOs are coming to the Government and they are waiting for 2-3 years. There are many representations from my
side itself. The money which was to be released in 2013-14 has not yet been released. They are doing humanitarian service. I am unable to
understand the reason for it. Is it because of paucity of funds that you are not releasing it or do you have any plan to close these schemes which are



being run by Non Governmental Organisations?

In the Budget Estimates of 2015-16, the total amount has not been utilized. What is the reason for it? It is a very big amount. Even the Ministry has
not utilized it. The simple reason is non-clearance of funds from the Ministry. Then, there is delay in submission of proposals by the State
Governments, which is the reason for underutilization of funds and the reason for late submissions is that no guidelines have been framed for it. So, I
request the hon. Minister to see that proper guidelines should be made and are introduced at the earliest. He should request the State Governments
to see that these proposals should come to the Ministry at the earliest.

Ultimately, I would like to mention that I have moved some cut motions and I request the hon. Minister to accept them. Thank you.

SHRI RAJEEV SATAV (HINGOLI): Sir, I am on a point of order. There is no quorum in the House.
HON. CHAIRPERSON: The bell is being rung.
Now, there is quorum. Shri Md. Badaruddoza Khan.

...(Interruptions)

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Chairman, Sir, I thank you for giving an opportunity to speak on this subject. smsft zay diondt
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Sir, today I want to speak some words about the Demands for Grants for the Ministry of Social and Justice. It is true that after 67 years of
independence a large number of people in our country are socially and economically backward.

They are the SCs, STs, dalits, adivasis and other backward classes. They are the target groups of the Ministry of Social Justice and Empowerment.
The population of these groups is near about 50 per cent of the total population. Ignoring these weaker sections, the country will not go ahead. 1t is
true that there are some safeguards in our Constitution for these weaker and backward classes.

Let us discuss now what the role of the Union Government is. Let us look into the Budget allocation. The budget allocation in 2015-16 was Rs.
6,524.82 crore and in 2016-17, it is Rs. 6,565.95 crore. There is an increase of only Rs. 40 crore compared to the allocation made in the previous
year's Budget. As per the Standing Committee Report, 2015, the allocation in 2015-16 Budget Estimate was lesser than the demand made by the
Ministry. s zmer oft Sl Ranis @ifered) 31 &t o1 eft, as oft sorent ol farem; The demand remains unmet even this year also.

Under-utilisation of funds also is a major problem of the schemes under the Ministry of Social Justice and Empowerment. This is also one of the
reasons cited by the Government for not increasing the allocation. It is a matter of great regret that the primary reason for under-utilisation of funds
is the late submission of proposals by the States. So many long speeches are delivered by so many persons inside and outside the Parliament
favouring the dalits and other weaker sections, but the actual fact is reflected in the budgetary allocation and its under-utilisation.

Sir, the Union Budget 2016-17 has protected the allocation of schemes for tribals and a number of schemes have been clubbed together in the name
of restructuring of the schemes, but there is no clear indication or roadmap about the implementation of the Tribal Sub-Plan. I do not know how it
will be developed. In this context, I remember the report of C&AG on Tribal Sub-Plan which says, and I quote:

"Under utilisation of funds, diversion of funds and deficient financial management being common in most of these schemes targeted for
SCs and STs, €|, "

It further says:

"These schemes meant for the welfare and development of SCs and STs are not given adequate publicity resulting in poor awareness of
different schemes among the target population.”

In CRAG report 14 of 2007, it is observed that :

"Actually, most of the weaker sections of our society do not know about the welfare schemes for their upliftment.”

So, a mechanism should be created with some allotted grants for creating awareness among these people.

Finally, I agree with the opinion that a separate unit should be created with NITI Aayog with powers to review and monitor the concerned Ministries
and Departments to ensure effective implementation of SCSP and TSP — Scheduled Caste Sub-Plan and Tribal Sub-Plan. 33 fére arcrer @sr 3 worrern
aifae,



anf¥az 3 9 <1 al weon arear g, Jel A war arn, elst A srdl A @@ o, 67 years of our Independence have gone and still so many beggars are
wandering on the streets for begging. Why? aeif saor dorf a1 31 &, o1 fére aen fésem snfiae uger Sit sreldc oft, 3301 @ fasen, amer Sit sraeldic wad! 2 & ardta
@1 AT AT 3 31 3RN A ordla B A I @ sifdient g1 37 aen fpen orm F91 A oo s ordl dr & [ $2rp o oo fpen orn &) airet A $26p fo1e oo @v2on 3 s J91
& fere oirat bt ar & e srea @1 snealt 21 9 g va1 8, e 31 St anen 8, as Swn 3 b ) g ag 3 oflkx wiewTr &) scp e o weoen &) A et @t < ardl
@l § [ i of aen fopen, ol of aen fepen, Afdser sa 1 @l sAP fémw Rrerae Haen & b g 1= 3 =il sffa PPN, sl =i aidf o Reen andr 3 53 @
@0l DI A &3 Go AD 3 PR &9 el A ¢d dl $ADI A1 oravel Amel 8, A6 do6 8l AW 3) il o1dl) #3I dl el & [ @16 ol st wi 8 a1 gaer &, sad Huz
el g]fdiferaerel 8iar & dl sad W 3wIuGdl B Il &)

sorehl feraré-ueré & fem, wdborel & fere Rt serar Site Son aifde; spR eyRberel ekl df a1 Rt aree a6t ofts 3ed firer smeell; Jordht vt & fere e FWerer
Rifébar zadt Bleft aifdw; Rorterr dt &, w6 diw 8, dftver ardemt 3ot 3 3@ o srdl Brem spR Breer A smet ae aga oo 8l sl dfdser as ot gam) seiifers s dor 3
raen arfée fép faver adids 3 3o &a ugpdbes @2 A, aifds A 531 M@Suer 3 @ss 3n u) AR AEs e oft po Ao den arféy)

uep Jnfdapet Uuz 3, I oPr & 5 e ensel’ 3 dlol usl b up crsdhl @6 @adl & b #181 vop & el &t ershl of e s you are not looking like an SC. Then what
does an SC look like? Do they look like a beast, monkey or others? =z igs 3 off o1 glon wifgw, it amealt &) @ mEs e oft & o1 won &) sol AGT
widonssl & sig? & NaaRit ) &9 D! [ers? sornl $3Ede @wIel & AT Sordsl I3Al &1 D! s gaon &) 6 ket wiét o am adl &) 9 en A B e
x5 Faw] A2 91 o gel g 5 g9 R adlds A s34 a2 an A &) Sevoll Wads? JMRBT aged qensai, daseg A are

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you very much, Sir, for giving me an opportunity to speak on this subject, namely, the
Demands for Grants under the control of the Ministry of Social Justice and Empowerment.

I am of the firm opinion that all evils in the society can be eradicated only when all citizens of this country get educated. It is only education that can
remove all the disparities in the society. Hence, the Government of India and all State Governments should try to give education to all the citizens of
the country.

The Indian society has many inequalities since Centuries. There are many castes in the same religion and many disparities in the same caste, and
among same religion there are forward, backward, Scheduled Castes and Scheduled Tribes. There is so much variation in the life-style among
various castes, and these variations have to be reduced.

The Government of India, under the leadership of hon. Prime Minister, Shri Narendra Modi, have started many schemes to uplift the downtrodden, for
example, the Scheduled Castes, the Scheduled Tribes and the Backward Classes also. He is contemplating the Scheduled Castes and Scheduled
Tribes people also to become good entrepreneurs and start some industry and business. It is really a good thing.

I am of the opinion that from whom else we can expect good social measures except Shri Narendra Modi who has come up from humble
beginnings to this stage. Hence, I sincerely hope and expect that many many social welfare measures would be taken up by this Government and the
life-style of the downtrodden will definitely become good.

For example, I may mention here the experience in the State of Andhra Pradesh when Dr. Rajasekhara Reddy was the Chief Minister. He started
many social welfare measures. He created food security for the poor people; health security to all people; and provided education security also. He
also started the fee reimbursement scheme.

In that way, all the poor children have now become engineers, doctors, and they have studied MBA, MCA and so on. Even the poorest of the poor
are getting education because he started those welfare measures. After he has started all those schemes, other States are also trying to follow the
same thing. Also, he has created four per cent reservations for Muslims. He said that all Muslims and Dalit Christians should be treated as Scheduled
Castes. Such schemes have definitely helped the poor. Had he been alive, he would have done great things.

Even now I expect many things from Shri Narendra Modi, who has come up in life from a very humble beginning and reached the level of the Prime
Minister of India. Definitely, I expect many things, and hope that many social welfare measures would be taken up in future also to create equality
among all people. In this context, everybody has to remember Dr. B.R. Ambedkar, who has struggled a lot to create equality among all people.

Hence, this Government should allocate proper funds to take care of the downtrodden, the oppressed and the depressed people of society to make
them live their lives as equals along with the rest.

With these words, I support these Demands for Grants of the Ministry. Thank you.
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*SHRI SHER SINGH GHUBAYA (FEROZEPUR): : Hon'ble Chairman Sir, I thank you for giving me the opportunity to speak on the Demands for Grants
under the control of the Ministry of Social Justice and Empowerment (2016-17).

Sir, Punjab has the highest population of Scheduled Caste people. However, various schemes launched for their welfare have failed to reach them.

Punjab has been neglected time and again by those at the helm of affairs in Delhi, especially during the erstwhile UPA regime. I would like to know
from the Hon. Minister why money allocated under sub-plan has never been fully utilized.

Sir, let me draw your attention to the lethal disease of cancer that has destroyed the lives of residents of Malwa region of Punjab. A lot of Scheduled
Caste people reside in this region. They have fallen victim to this deadly disease. My constituency Ferozepur has the second highest population of SC
category people. The poor, under- privileged people afflicted by cancer have no means to get themselves treated. The Central Government must
come to their rescue.

Sir, the Bhatinda — Bikaner Express train has been nick-named "Cancer Express' — such is the reach and havoc of cancer in this region. These
affected people should be given financial assistance for getting themselves treated. Other inhabitants of the border-belt have also fallen prey to this
disease. Finding out and treating the patients of this disease is an uphill and complex task. The Central Government must not leave these patients in
the lurch.

Sir, granting of scholarships to the SC,ST and OBC category students has left much to be desired. Scholarship amount of these students have not
been released for the last three years. Timely distribution of scholarships to these disadvantaged students is the need of the hour.

Sir, students from all parts of India can come and get admission in educational institutions of Punjab. However, the state of Bihar has put a condition
for students of Punjab. They must pay a security amount of Rs.5 lakhs. Only then can they get admission in Bihar. This is totally unjust and uncalled
for. This rule must be removed.

Sir, another cause of concern is the injustice meted out to the SC/ST/OBC persons as far as employment is concerned. Sir, the data of SC,ST, OBCs

pertaining to executive class jobs is an eye-opener. Recruitment for such posts in Punjab, Haryana and Delhi reveals the deep-rooted bias against
these under-privileged sections. People of these segments are deliberately given very less marks in the interview so that they are not selected for
the job. Sir, I urge upon the Government to fully fill all the posts of these categories. I am thankful to Shri Thakur for highlighting this point. By giving
less than 33% marks to students of these segments in the interview, we are ruining their future. This must stop immediately.

Chairman Sir, money pertaining to all the schemes for SC/ST/OBCs must be released timely by the Central Government. Only then can we serve the
cause of social-justice. The cancer-patients of Punjab must be helped by the Central Government so that they can get themselves treated.

Thank you.
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+*SHRI D.K. SURESH (BANGALORE RURAL) : At the outset, I would like to draw the attention of the Government that even after 69 years of
Independence people of our country are not receiving quality healthcare, education and basic amenities to lead a civilized life. There are still
thousands of people living in a pitiable condition.

Human development means the expansion of freedom and rights of the people so that they may have the capacity to lead the kind of life they value.
The persistence of social disabilities such as the caste system, untouchability, religious and discrimination against women, the development and
socio-economic changes is to have a right based approach to development. Human development is based upon the principles of equality and justice
for all.

The Constitution reflects an uncompromising respect for human dignity, an unquestioning comment to equality and an overriding concern for the
poorest and weakest in the society. The concept of basic human needs involves drawing a list of foundational needs of both, physiological and social.
It arrives at a list of the minimum social needs -right to food, housing, health, education and livelihood provide foundation upon which human
development can occur and human freedom can flourish.

These basic social rights should be conceptualized in terms of an entitlement both to be equal as humans and to be equal as members of the
society. Naom Chomsky once said, "In this terminal phase of human existence, democracy and equality are more than just ideals to be valued, they
may be essential to survive." The term social justice implies a political and cultural balance of the diverse interests in society.

Pluralism or democracy is the only means by which is indeed a dynamic process because human societies have higher goals to attain. Social justice
is an integral part of the society. Social injustice cannot be tolerated for a long period and can damage society through revolts. Therefore, the
deprived class should be made capable to live with dignity. Social justice is a principle that lays down the foundation of a society based on equality,
liberty and fraternity.

The basic aim and objective of society is the growth of individual and development of his personality. The concept of social justice is a revolutionary
concept which provides meaning and significance to life and makes the rule of law dynamic. When Indian society seeks to meet the challenge of
socio-economic inequality by its legislation and with the assistance of the rule of law, it seeks to achieve economic justice without any violent
conflict. The ideal of a welfare state postulates unceasing pursuit of the doctrine of social justice. That is the significance and importance of the
concept of social justice in the Indian context of today.

Social justice is not a blind concept. It seeks to do justice to all the citizen of the state. A democratic system has to ensure that the social
development is in tune with democratic values and norms reflecting equality of social status and opportunities for development, social security and
social welfare,

The caste system acts against the roots of democracy in India. The democratic facilities like fundamental rights relating to equality, freedom of
speech, expression and association, participation in the electoral process, and legislative forums are misused for maintaining caste identity. It is true
that India has been an unequal society from times immemorial.

There are enormous inequalities in our society which are posing serious challenges to Indian democracy. Democracy, therefore, must not show
excess of values by imposing unnecessary legislative regulations and prohibitions, in the same way as they must not show timidity in attacking the
prablem of inequality by refusing the past the necessary and reasonable regulatory measures at all.

Constant endeavor has to be made to sustain individual freedom and liberty and subject them to reasonable regulation and control as to achieve
socio-economic justice. Social justice must be achieved by adopting necessary and reasonable measures. That, shortly stated, is the concept of
social justice and its implications. The basic aim of social justice is to remove the imbalances in the social, political and economic life of the people
to create a dignified society.

It means dispensing justice to those to whom it has been systematically denied in the past because of an established social structure. Babasaheb
Dr. Ambedkar did not propound any specific definition or theory of "Social Justice". On the basis of these we can easily argue that Ambedkar has
mentioned multiple principles for the establishment of an open and just social order in general and Indian society in particular. Therefore, with the
help of these elements we can carve out a theory of social justice, what can then be referred as Ambedkar's theory of Social Justice.

We can extract five basic principles, from writings and speeches of Ambedkar, through which justice can be dispensed in the society. These are :
1.Establishing a society where individual becomes the means of all social purposes 2. Establishment of society based on equality, liberty and
fraternity 3. Establising democray- political, economic and social. 4. Establishing democracy through constitutional measures. Associated life



between members of society must be regarded by consideration founded on liberty, equality and fraternity. 5. Conclusion, it might be asked why the
principle of equal justice has failed to have its effect. The answer to this is simple. To enunciate the principle of justice is one thing. To make it
effective is another thing.

Whether the principle of equal justice is effective or not must necessarily depend upon the nature and character of the civil services who must be left
to administer the principle. The solution to social injustice lies within us only. We should be aware of the expressions - the poor, the backwards,
social justice which are being used to undermine standards, to flout norms and to put institutions to work.

We should shift from equality of outcomes to equality of opportunities, and in striving towards that, politicians should be doing the detailed and
continuous work that positive help requires, the assistance that the disadvantaged need for availing of equal opportunities. Social processes are
constantly changing, a good legal system is one which ensures that laws adapt to the changing situations and ensure social good. Any legal system
aiming to ensure good should ensure the basic dignity of the human being and the inherent need of every individual to grow into the fullness of life.

According to Twelfth Plan document the Central Plan out lay should be 16.2% for the schemes benefit the SC community and 8.2% for schemes
benefit the ST community should be earmarked. However, the Union Government is not allocating the funds required for the benefit of SC and ST
communities.

Budgetary outlays for 2016-17 is Rs.6565.95 crores. It is only Rs.40 crores increased than the outlay of 2015-16 i.e. Rs.6524.82 crores. Every year
there are reports on under utilization of the funds in the department. This should be stopped and ensure utilization of the funds meant for various
social development schemes. The Government should adopt more effective measures besides making existing mechanism more stringent so that
there is full utilization of the allocated funds.

It seems that the Government is more focusing on Birth anniversary celebration of DrAmbedkar ji instead of working for the real development of the
community.

The Government must take necessary steps in wise angle to protect the untrodden, sidelined backward people of the country by imparting social
security measures, which helps them to rise up to the mainstream life in all respects.

The Government of Karnataka has brought into force implementation of the Karnataka Scheduled Castes Sub-Plan and Tribal Sub-Plan Act has
resulted in an increase in the financial allocation for the welfare of Scheduled Castes and Scheduled Tribes. It is a very significant law to ensure
overall development of SC and ST people. I would like to suggest the union government to follow the similar model to ensure the development of SC
and STs all over the country. Funds unutilized would be carry forward to the successive financial year to achieve the development of these
communities. The Act envisages allocation of funds for the welfare of SC and ST people in proportion with the population of the community.

There is an urgent need to pay attention to capacity building at all levels including gross root level to ensure effective implementation of the
programs. It is reported that funds were not utilized for those schemes running for empowerment of persons with different abilities, minorities, SCs
and STs and OBCs, during the previous year due to poor response from applicants, non-functioning of National-e-Scholarship portal and pendency of
various new schemes due to non clearance by the Ministry of Finance and other concerned agencies. Hence, there is an urgent need to strengthen
the capacity building at all levels to ensure the funds are utilized in a proper manner.

As far as popularization of the programs are concerned, I would like to suggest that the government should take steps to conduct more training
programmes and workshops all over India on regular basis by involving the concerned institutes so as to popularize the Scheme. There is a need to
focus more on rural areas through print and electronic media.

With regard to educational schemes for empowerment of Scheduled Castes, Scheduled Tribes, Minorities and OBCs., etc. the government should
bring more transparency in post-matric scholarship scheme and pre-matric scholarship scheme for the children of all those communities. An
allocation of Rs.2791.00 crore made for Post Matric Scholarship for SCs, Rs.800.00 crore for schemes for Special Centre Assistance to Scheduled
Caste Sub Plan and Rs.885 crore for Post Matric Scheme for OBCs. I would like to state that this is not sufficient to meet the growing demand for
scholarship. I would also like to suggest to revise the existing rate of scholarship to various educational programs to increase the amount of
scholarship.

There is another important fact that the beneficiaries get the scholarship at the far end of the year due to age old procedures. It affects to achieve
the very purpose of giving the scholarship. Therefore, I would like to suggest to simplify the procedures so the beneficiaries receive the scholarship
on monthly basis that too at the start of the academic session.

With regard to Pradhan Mantri Adarsh Gram Yojana the Government has allocated Rs.90crore in the 2016-17. It is not possible to meet any purpose
of the scheme. There is no use in making such a paltry allocation for the scheme like PMAGY. Therefore, the Government should reconsider to
earmark more funds for the said scheme during the supplementary demands proposal taken up by the department.

As for persons with disabilities are concerned, a disproportionate number of persons with disabilities live in the country. They are often marginalised
and in extreme poverty. Persons with disabilities have remained largely 'invisible', often side-lined in the rights debate and unable to enjoy the full
range of human rights.

In recent years, there has been a revolutionary change in approach, globally, to close the protection gap and ensure that persons with disabilities
enjoy the same standards of equality, rights and dignity as everyone else.

Persons with disabilities face discrimination and barriers that restrict them from participating in society on an equal basis with others every day.
They are denied their rights to be included in the general school system, to be employed, to live independently in the community, to move freely, to
vote, to participate in sport and cultural activities, to enjoy social protection, to access justice, to choose medical treatment.

Hence, I urge upon the Union Government to look into the problem of persons with disabilities and take effective steps to put an end to their



problems.

* SHRI LADU KISHORE SWAIN (ASKA) : The financial year 2016-17 is the last year of the 12th Plan. Faster, more inclusive and sustainable
growth were the pillers of both the 11th and the 12th Plan whereas the achievement of these broad objectives still remained unfulfilled. Dalits,
Adivasis and Other Backward Communities continue to remain at the margin of society, with high degree of discrimination, destitution, unequal
opportunities and limited access to essential services.

The recent changes in the fiscal landscape of the country have had marked implications on government's interventions for promoting development of
these communities. In this regard, it was hoped that the current union budget 2016-17 would have addressed the plights of these community,
however, numbers printed in the budget documents show far from the policy announcements to uplift the status of these communities. In fact, the
budgetary outlays under the Ministry of Social Justice and Empowerment have seen only a marginal increase. The Ministry had asked for a higher
allocation as they would need additional funds under certain schemes to increase the coverage, which did not materialise in the current budget.

Further, the allocation under the SCSP doesn't seem any significant increase in the current union budget over the last year. The outlays under SCSP
have witnessed a steep decline since 2014-15 (BE), when it was around Rs.43,000 crore. Although, there are issues with regard to underutilisation
of funds for the schemes under MSJE, primarily due to non-submission or late submission of proposals by the states. However, implementation of
some important schemes like elimination of Manual Scavenging, Pradhan Mantri Gram Adarsh Yojana etc. is getting adversely affected.

The Government's focus on entrepreneurial development of Dalits through Stand Up India Scheme with an outlay of Rs.500 crore in 2016-17 (BE),
which would facilitate at least two projects per bank branch, and is expected to benefit at least 2.5 lakh entrepreneurs. The proposal to set up
National Scheduled Caste and Scheduled Tribe Hub in the micro small and medium Enterprises Ministry in partnership with industry associations is
certainly praiseworthy.

It has been proposed that from the next financial year onwards, the distinction between the Plan and Non Plan expenditure would be discontinued in
the Union Budget. Given that SCSP is applicable only to the Plan budget, the possible approach could be making it applicable for the whole budget
and for all the Ministries/departments. In this regard, there is a need for wider consultation for a needs-based planning and thereby reporting,
instead of merely meeting a stipulated norm not based on the actual understanding of the challenges confronting these marganalised communities.

Further, there is a need for allocating adequate funds for various schemes for these marganalised communities to improve their status and bring
them back to the mainstream economic development.
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* SHRI JHINA HIKAKA (KORAPUT) : The Social Justice and Empowerment Ministry has asked for an allocation of Rs.7,350 crore in BE 2016-17,
i.e. an increase of 11.69 per cent over the last budget. The Tribal Affairs Ministry has asked for a higher budgetary allocation of Rs.4,826 crore, a
hike of nearly Rs.253 crore over 2015-16. The Budgetary allocation for the Ministry of Social Justice and Empowerment during 2015-16 was Rs.6,580
crore while for the Tribal Ministry it was Rs.4,573.80 crore. The Social Justice and Empowerment Department has proposed to receive a hike of over
Rs.596.5 crore and the Department of Disability Affairs has received a raise of nearly Rs.173 crore in 2016-17 over RE 2015-16. The Department of
Social Justice and Empowerment has been earmarked Rs.6,565.95 crore, while the Department of Disability Affairs has been earmarked Rs.783.56
crore. The Self Employment Scheme of Liberation and Rehabilitation of Scavengers has been earmarked Rs.9 crore. The allocation for total Welfare
of Persons with Disabilities is up by over Rs.160 crore during 2016-17, which has been allocated Rs.527.93 crore. Allocation for Aids and Appliances
for differently-abled people has also been increased to Rs.117 crore.

I wholeheartedly welcome the enhancements in this year's budget proposals. However, I find, given the huge population to which this Ministry caters
the allocation during 2016-17 is very minimum. I urge the Ministry to utilize the entire amount this year, show a better performance so that the
allocation for the education and economic development along with the social empowerment of de-notified nomadic and semi-nomadic tribes STs, SCs
and OBCs allocation is doubled in the next budget. I also urge to enhance the funds given to the National Commission for de-notified Tribes. I want
the Ministry to strengthen the existing monitoring so that more funds reach my constituency, Koraput, Odisha.

# PROF. RICHARD HAY (NOMINATED): When a poor Anglo Indian boy who was disabled, requested for assistance within one week it was
sanctioned. I congratulate Hon. Member Gehlotji and his staff for timely help. Everyone in this country knows 60 years of rule by previous
Governments have ruined our country. The minorities have been apple polished. That's all. Still, they live below the poverty line. What a tragedy?
Where has the funds for the SC/ST development gone? In the drain? In corrupt hands. They are still the poorest of the poor. Don't you have the prick
of conscience? After ruling this country for 60 years, people, the common man is still going for public defection. What a shame. No social justice. But
mockery of democracy. Homelessness, hunger, child labour, thirst indeed. Backlog of social justice schemes is mounting and socio-economic
deprivation is the contribution to this great nation by the Government which ruled the most. If you have spent the money for the wellbeing of the
people of our country then there would have been Heavens for them.

But you created hell for them. They languish, they live in misery.

They are still marginalized. What did you do for the Dalits? Nothing. A big Zero. We want to generate employment to help the socially deprived..
What have you done for the amelioration of the women, who even now walk kilometres and have to fetch a earthen pot of water We do not want
crocodile tears of the past, but sympathy and action. Now to mend matters, we need to increase the budgetary provision as the task is
insurmountable early and we are taking care of the poor and weaker. As a catholic, I can proudly state under Hon. Prime Minister Narendra Modiji
we are safe. All minorities are safe. Why? Our Prime Minister's slogan is:-

"Inclusive growth: development for all"

So do not indulge in divisive politics which has destroyed the fine social fabric of India, an ancient living civilization respected by all. Social justice is
being steadily guaranteed under the new Government social justice in the way to progress.

Modiji's Government is struggling hard to bring peace, development and harmony to every citizen of our country.

Still mudra bond, insurance, health insurance, roads, quality education, equality for all, modern infrastructure and many social security measures are
carried out.

It time to change your mind set,
All people are supporting Modiji's Government as they know there would be socio-economic development for all.

Stop looting this country. Let us serve the nation and make India a leader in the comity of nation. The world is recognizing India as a power to
reckon with water crisis, farmers' suicides, corruption, lopsided growth, poverty, malnutrition, infant mortality, the list in long is- the legacy of the
past Governments. Modiji's Government is settling right to bring hopes to millions.
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st SR A el A dar Sefter Rzrer 3 uan aeran 3 R gorl A3 AR Az 302 gdor, Rer ahy uRker doner i 3 Ay gor sl 3 e aifdvas a3kt Yz s ofA
Sfteror-anuer aszel aret elsil @b sixen 3 actarer uf¥zoe 3t srnfSes affrsts 3z serer & fre & apefor Sxf B Al enel Jo1 B s &) Jor 3 WG ST Srersizn i
&refl 3t vaelt 3t gorehl uga st sere g3 A o1l Aot A R Sert gui ANl aiftieors ity sarr odl Brer uren 3 ai ag ot S srn 3 5 sy SoIds e SN DI
ATV X ST &) 36T &1 521 AGarrl ) " w3al &l sz &) 3xwr Bifte wu 3 seia! ool & aaa sorb Ieerel &b 1o yemra 2 dftser & sufloll ablas @1
ot 2wrsion Ao, s e s wrel iz Ben w2 uz glornd ign & fore mm wa B s &) of a3 A uar aear & B wwen & sea @il 6 geron A s
snferil & el 3 ardidt cmua wu 3 Befl g & arr: @il sad o s aiftrs wrl aen den) g iz ur sppRfer suffrel & oedlasaur wor 6l aiston gorrofl el arfés &
eier Forat 61 Fee e 3 enfirer 81 AP afi s A1el AWNID ARl 8 4D

* SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I would like to state that the social justice department should see the matter that an amount of
Rs. 3000/- should be given as the pension for all aged persons of the country. ST and SC plan allocation should be according to the population of the
respective community in the Budget. Heinous attack on the dalits throughout the country from the communal forces should be stopped immediately.

off gwia dicren (21R) : anorofter 2rmufer #ElGer, Mot ST AL s=iRr Rvmer &6t af[sTor il U2 dlcior s i féR, S35 e IMReT aga-age toag)

Sl &I AWMFORD oemrer Y ard @ad &, 521 dor 3 afe o e sscaunt fprer 2, A1 @ fomer & s g1 serb afic uz aaf @ &, dt sit 5600 w3s PR @1 graumer s3F
et 5 fere fsen 8, 772 aorer 2 5 ws aga & o &) s o1 Bt 124 was & amandt 3 amor oft 50 yferera 3 semer cier oumer B férw @ 2 anmor ANt swmr Rener
@ 310t Bl arT 3, @t gemr derer A a2 GAIY et MR, faermal Jfiz sonel 6t oft aat Bt suet ) g & oft enga nsa o admrEn, amzerr &t oft aat &t St 3 &
uset ot scft St 2 ggon aréen, 9=t ast ond &¥er &, s wart gu v dledt At cmer Sft o sa1 o1 I gorm derer Ht grana & ofty Sw s R srw e, Ta gyplt @t 100 T
toror ot bt arer <5t ety arrot orar ot sords fiwrmer A a2 A ueT M2 e A IS @st g Fan Ry amer 30 et 3 gyl A wer st & oeRr @2 ure fs 60 3 79 wrer A5 gypt
it 3t 3 31 2t B deror & ure Jie 80 et 3 Fu A gopit @t 500 Fwk dorer & ummy

@Rt b gy aeht s 90 yferor WA & Al adt g€ bt A ¥ 3, iy werar &) 3mu s & Serr ot admer @i o o [ gopt sad Wemsdt w1 Jadt
JAGTA 30T 32 TTIST ST &) TR AT AT 301 AT AT 31 S grazen Horor &, RRIGH WHRI of ales var toer @1 ond &, Brr a2s smdler sorar urdf sfyamon 3 wadt



2, Brar avs st wgeng adt 8, 531 200 v 3 agroz 2,000 s snuchl swr wa wwll? da Sz B Svdldar & R, fibslioddt sated cell & e anuer dsn decr
ey ... craur )

uﬁ&ﬁumﬂuﬁ:gﬁmﬂa‘iﬂmaﬂ,wﬁm‘cﬁm
1S cfter @o1 o1 &, yrsde dFae] Rsel @ W A1 diel aot 3 e giar &) Agel &t @@ IR 8, TR 33 U ave agRI Se?
ot arslor 211 drerarer (dioR): el oft, acolter it ot ser AW w e o aE 3

off emaz die areclid ¢ AR HEGH, dol uscl ofl Brdigel fen [ ag #Erayul fmmer &, 331 Uz aga el dictoll arad &, uded anfl sensrdbi faemrell @rl @1 Iert yrews 8
281 3| 3PN JAIRTERI et wrRf B vr-al ave P! agrne 3§, arbt dieel ardl Aol Bt 3T & & Al SIDT oK AP B 8l oy At A Brdaet 3., (o)

#rotolir Jemaker : diw &, do smsw) orr ymrern off, anu off dfow)
PROF. SAUGATA ROY (DUM DUM): Private Members' time is sacrosanct. ...(Interruptions)

DR. A. SAMPATH (ATTINGAL): Sir, we get some time to discuss various important issues only on Fridays during the Private Members' Business. It is
our prerogative. smuds urer &, st 3nud Briger wz 3 & When shall we discuss Private Members' Bills then? ...(Interruptions)

oft arsfar 71 drerarer (dftoowrz): ot aicft Sft o Radae &1 8, yrsde Aol et sa A &3y 2rcor 3 s DAt wruar 2 & Ry gsde Feef fer wd an v aver 3w g1 2) 3
A1E3Y Y SAWT AT B: @Ol A AT dSl 7w agl iay

oft zsfta area (Baiielt) @ 2wimafey oft, 53 Aerar o Hifdm,
DR. A. SAMPATH: Why are you infringing upon the rights of the Members? Give us a chance to discuss issues....(Inferruptions)
Ftotofter Fermafey @ dlas 2, amu eor 3y
&€ (caurer)
arotofter Jsmmafey @ s &, 3P el B Asafey ordl & o gl dleren Sft der 32 &, ag uia firere A el arer wrear as3 A3, 3V e &A YrEsde Faef RS g @ 33,
oft gwier dieren Sft, s @feny,
off gzt aierenm @ 33, 3 FMowars @ ey as3 gom
artotolter Twmafey & sy smef arer swmg a2 &
off geier eiteren § 2wmufer oft, 9 Aarare oY ddley won aigan,...(caaurer)
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arrotofter Farmafer 23 a1 Sle-2remrdl Agl @ Rerl orl 9 o &
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